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Petiion mendoned,

We have heaftt tean€d couns€t for tie parties,
Durlng the €ourse of argurnents teamed counet tor tte pebtjoner sbbed uEt

tiey will not create any obstrucflons in condocting the day-to_day bustness of the
€ompany, ukewse counset for the Respordent sbted on instructjons tnat sEtus
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quo in respect of tne Soad of Directo6 as on today, fixed assets and sharehotdinq

shall be maintained, The Respondent No,l-€ompany shatt remain enb.ded to utitize

the ass€ts for day-to{ay busin€ss of the company, f any tuftner €nclrmbrdnce js to

b€ created 0n dny immovable prcp€rty the same shal be done wjth the prior

p€mission of this Tribunal except th€ on€ atrcady created or to be renewed. rhe

Monthly statement of accounts shall be Rled before the Tribunat in the frrst week ot
the every month. It is mad€ clear that n cas€ the Respondent No.l-company wishes

bo Incrcase the share capital or bo rats€ Eny toan the same shat be done with the
p or appmvalofthe T bunal.

Th€se statements are acceptable to each orhs and shatt rernain bindhg.

The rcspondents may file their repty wtthin 9r we€ks with a copy in advance

to the counsel for the pebtion€r. Rejoinder if any be fited within four weeks

thereafter with a copy an advance to the counset tor the respondents.

Passing of this order shall not be €onstrued as an imD€diment in anv amicabte

setiement betw€en the parties.

Ust on 23rc September 2016.
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(CHIEF JUSnCE M.i4. KUMAR)
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